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Visas Issved to Indian Visiting Pakisten

10163—E. SHRI V. NARASIMHA
RAO @ Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of categories of visas
issued by Pakistan to Indians who are
permitted to visit Pnki_stan H

(b) whether any restrictions are observ-
ed by the Governments of India and
Pakistan in the case of a property-holder
or a pensionér ; and

(cT if so, details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) As far as Government of
India are aware since the 1965 conflict only
category ‘C’ visas meant fer short-term
visit are being issued by Pakistan,
te Indians for visiting Pakistan, apart
from category ‘D" visas which are issued to
diplomats and officials assigned to the
Indian Missions in that country. Visas in
other categories are not being granted.

(b) and (c). Government of India have
pot imposed any restrictions oo the grant
of visas to Pakistani property holders or
pensioners. The practice followed by the
Government of Pakistan in such cases of
grant of visas to Indian pationals is, how-
ever; not known.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported forcible taking over of Gurgaon
Capal Headworks by Haryana Engi-
neers from U. P. Engineers with
the help of Police

SHRI TULSHIDAS JADHAV (Bara-
mati) : T call the attention of the Minister
of Irrigation and Power to the following
matter of urgent public importance and
I request that he may make a statement
thereon :

“the reported foreible taking over of
Gurgaon Canal headworks by Haryana
engineers from U. P. engineers with
the belp of police.”

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): To
understand the reported trouble on 6th
May 1968 at the Gurgaon Canal Temporary
Headworks, it is necessary to have in idea
of the special features of the Gurgaon
Canal Project. Gurgaon Canal gets its
waters from Bhakra system making use of
the Bhakra Canals, the Yamuna River and
the Agra Canal.

The Agra Canal takes off from the
Yamuna river at Okhla and, after passing
through Delhi State for 6 miles, enters
Haryana and flows through that State for
44 miles before entering U. P. This Canal
was commissioned in 1874 and irrigates
60,000 acres in Haryapa and 4 lakh acres
in U. P.

In 1961, Punjab prepared the Gufgaon
Canal Project. Western from the Bhakra
Project are let down into the Yamuna river
near Karnal, about 80 miles upstream of
Dathi and are picked up ot Okhla and
divertad into the Agre Canal. At the fifth
mile of the Agra Canal, the Gurgaon Canal
is to take off on the right side to irrigate
2.5 lakhs of acres in Gurgaon District and
60,000 acres in Bharatpur District of Rajas-
than.

The Gurgaon Canal has been mostly
completed except for the first ten miles where
further work involving an expenditure of
Rs. ] crore is yet to be dome. This may
take another 2 years. In order to achieve
benefits even from the partial construction
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Gurgaon Canal, the Union Minister of Irri-
gation and Power held discussions with the
Ministers of Irrigation and Power of Punjab
and U.P* in January 1966 and arrived at an
agreement. According to this Haryana is
to draw water from the Agra Canal at the
15th mile instead of at the S5th mile asa
temporary measure but should take all
pecessary steps to complete the first ten
miles of Gurgaon Canal as early as possi-
ble. Accordingly; Haryana is drawing 200
to 250 cusecs in the Gurgaon Canal from
the 15th mile of the Agra Canal after let-
ting in the water into the Yamuma as
stated earlier. This water is now being
used for irrigating about 30,000 acres in
Haryana.

The Gurgaon Canal Project includes
two pew distributaries— Chainsa and Ram-
pur—which will irrigate 49,000 and 27,000
acres respectively in Haryana. These dis-
tributaries are to take off from the Gurgaon
Capal on the left side, cross the Agra
Canal by suitable masonry structures at
mile 9 and mile 15 respectively and irrigate
lands lying on the left side of the Agra
Canal.

At the meeting beld in January 1966, it
was agread that as a temporary measure,
till the first reach of the Gurgaon Canal is
completed, U. P. would allow waters re-
quired for the two distributaries to be
taken directly from the Agra Capal. This
arrangement was subject to Haryana paying
U. P. for the comstruction of the perma-
nent cross masonry structures on Agra
Canal at mile 9 and 15 as mentioned above.
Haryana has not paid the amount and the
structures have not yet been started.

Meanwhile, Haryana completed the
two new distributaries—Chainsa and Ram-
pur—and wanted permission from U. P. to
excavate the small connecting lengths with
the Agra Canal to take water directly as a
temporary arrangement. This was agreed
to. The Chief Engineer of U, P., however,
jmsisted that the permanent arrangements
should also be initiated simultancously and
for this he wanted Haryana to deposit the
cost of the structures as per the agreement
reached earlier in 1966. On the 2Tth
April, 1968, the Superintend ing Engineer of
U. P. agreed that excavation of commecting
links may be dene by Haryana officers and
sent his recommendation to his Chief Engij-
peer for approval. The work was started
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by the Haryana officers in anticipatiod of
this approval.

On the 4th May 1968, the Chief Engi-
neer of U. P. inspected the site and stopped
the work because no action had been taken
by Haryana for payment of the cost of the
permanent cross masonry works. On the
5th night, at about 8.00 p.m., Haryana
‘officers resumed the work. On the 6th
morning, the U. P. officers protested and
the local Haryana officers called; in the
Police as a precautionary measures. It is
also alleged that regulation of supplies into
the Gurgaon Canal were also interfered
with.

When this was brought to my notice by
the Sccretary, Irrigation and Power Depart-
ment of U. P., I directed a Member of the
Central Water and Power Commission to
proceed to the site and investigate the
matter. Work was stopped from the morn-
ing of the Tth.

On the Tth May I held a meeting with
the Chief Engineers of U. P. and Haryana,
the Joint Secretary, Irrigation and Power,
U. P. and officers of Central Water and
Commission, at which the following deci-
sions were taken ;

(i) A sum of Rs. 50,000 should be
paid immediately by Haryana
to U. P, for providing tempo-
rary connections to Chainsa
and Rampur distributaries. This
work should be carried out by
the U.P. engineers and com-
pleted before the end of this
month ;

Design for the permanent
works should be fimalised in
consultation with the Central
Water and Power Commission
within the next two months.
Meanwhile, a sum of Rs. 3
lakhs should be paid by Haryana
to U. P. before the end of this
month, as deposit towards the
permanent works.

It is unfortunate that this incident
should have occurred. 1 am glad to report
that there is complete agreement now.
Officars of both the States have assured me
of full co-operation in implementing it as
well as in ensuring the smooth functioning
of the Agra Canal system while providing
irrigatiom supplies to the new lands under
the Gurgaon Canal Project.

(i)
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st gEWE awa G §T ST
T § ag aga fadl § qwar o1 @ )
qg WA FT LT AGT R

“For the construction of the perma-
nent cross masonry structures on Agra
Canal at mile 9 and 15 as mentioned
above.”
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s1gar ¢ fr oY dar gfanan ¥ saeaEw
®T A7 97 5T o 4d) fear, 9Ed A
X ¥ @@ a@ ) NE wAd w4 G
waifrg 4 fF §za madde go fio A
T3 Y ol aE ¥ 3§ 4% = ag gfe
Tt A #X A 7 g9 Of7 § R
F4Y A8 F10 Ft @ Py 5w aeg AT
wEr gt gar 7 gt ?

DR. K. L. RAO: In this particular
case there has been no dispute at all on
water. Oop the other hband, this is an
example where there has been extreme
cordiality between the two States in arriving
at very good solutions. In fact there is
good co-operation between Uttar Pradesh
and Haryana in this arrangement of letting
water temporarily and then taking it up
later on as a permanent measure The
only question was that Haryana did not
pay the money ; evidently it is very hard-
pressed for money and they thought they
might postpone it a little. Recently there
was some conofusion and this is a small
thing, really not very great.

The moment we came to know about
this at the centre, I think it was settled in
the course of few hours.
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weqq WEAW . TAFT FAT AIH Y
gwar & ? o @Yy faar

SHRI HEM BARUA (Mangaldai) :
Apart from the fact that both UP and
Haryana are under President’s rule, UP and
Haryana have bebaved as though they are
independent States. UP sent some cogi-
pnecrs with 50 men to the water site.
Haryana sent some engineers with 100
meg to the water site.  That is
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the trouble. In that context, may I
koow whether the Central Government
have warned the States mot to take the law
into their own hands, much less apply
physical force in order to preserve the
integrated image of India ? At this rate,
we would not be able to solve anything if
they start behaving like independent States,

DR. K. L. RAO: Iam afraid in this
particular case there bas been a little bit of
confusion. There is really nothing intend-
ed from any higher officers or anything of
that kind.

st g s (FiewiE) o wEw F
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DR.K.L. RAO: Kishau project is
under investigation. In view of its large
size, I am oot quite certain whether it can
be taken up in the fourth plan, as the
fourth plan is essentially to complete the
projects already undertaken.  About the
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[(Shri K. L. Rao]

other guestion, there is no question of dis-
pute about water at all. It is a very simpls
thing. The Haryana people are taking
their own waters from Bhakra and making
use of the Yamuna river and a portion of
the Agra Canal to take the water to their
area in Haryana. Otherwise, they have to
dig across the ridge near the Parliament
House which means cuiting about 100 feet
deep here. It is economical way of doing
things, taking the water about 80 miles
along the Yamuna and 15 miles along the
Agra Canal to be taken to their lands in
Gurgaon district. I am happy the UP
Government has cooperated entirely. This
project was made possible on account of
the cooperation between these two parties.
The only dispute is about the connecting
link. It is only about 200 feet. Chainsa
and Rampur distributaries have been dug.
Only 200 feet of connecting link in the UP
canal portion has to be constructed. The
only difference here is not about the con-
nection at all. Both are agreed about the
connection. The only point is, UP officers
say, please make the payment for the per-
mapent structure. They were afraid that
if they allowed the temporary structure,
Haryana people would not construct the
pormanent structure. That is why they
said, please pay the amount to us. That
is the only question.

ot fwg w@w . weaw AgEE, &
ag * oA wmgar  fr frars @i

afcarsr 761 eafira w< & 7 W AT

IaFT 1Y F § 397 FfemE &) qg o
aarar oy fr =g ofetsr a0 groer
£t f sitT a17 ¥ 747 eqfra s 0

DR. K. L. RAO : [ have already said

that the Kishau Project is under investiga-
tion. It will cost a lot of money.

MR. SPEAKER :
investigation.
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Q@ at et SEI T «wAr 6w |
e gfgrar IuT WM A A® @I, ar
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He says it is under
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DR.K.L. RAO: 1 am sorry, Sir,
the hon. Member has not got the correct
information. It is unnecessary exaggera-
tion of a very simple matter. The cut was
not on the right side but on the left side of
the Agra canal. This was not really a cut
but at mile 15 a branch takes off to the
Rampur distributary. The canal is all
completed except in the land of U.P.—that
is to say, 250 feet from the canal. It was
agreed to. That must be done. Therei’
no question of any difference here. In
fact, it is going to be done now—that cut
or whatever it is called—and that is the
agreement.

oft sevareie et ¢ 16 ot 9T W
T ST § W fed w ot
fre fFar gt &, 78 99 § swEr e
FRE

DR.K.L. RAO : There is no ques-
tion of any water dispute there. I am
sorry. The question is not at all about
water, it is only about giving connection
between Agra canal and those two canals.
The canals are completed except a portion
near the main canal which is going to be
dope. It is not as if it is not going to be
done. Therefore, the only question is one
of paymcnt. That is mnething. I would
submit to the House that that is absolutely
nothing extraordinary.

MR. SPEAKER : [ will have a half-
hour discussion for this.

sit weredfiT et @ AW WEkEw,
§F 41T FT Tlo A fHC a1 74, WA
T FY Arw 4 A8 soar Sy

‘ST AT FOE FY qAT §, I A=Al F
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™
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l MR, SPEAKER : He will caquirs intq
b '
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SHRI TULSHIDAS JADHAYV :
only question is about the enquiry.

The

MR. SPEAKER : The hon. Member
has placed his point of view about the
enquiry also. The Minister has heard it.
If he thinks it is necessary he will consider
it.

12 45 hrs.
PAPER LAID ON THE TABLE

Uttar Pradesh Nagar Mabapalikas
(Alpakalik Vyavastha) (Sanshodhan)
Act, 1968 (Pregident’s Act No. 12

: of 1968)

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, TFAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. §. MURTHY) : Sir, on
behalf of Shri Satya Narayan Sinha, 1 beg
to lay on the Table a copy of the Uttar
Pradesh Nagar Mahapalikas (Alpakalik
Vyavastha) (Sanshodhan) Act, 1968 (Presi-
dent's Act No. 12 of 1968) published in
Gazette of India dated the 6th April, 1968
under sub-section (3) of section 3 of the
Uttar Pradesh State Legislature (Delega-
tion of Powers) Act, 1968 (Hindi and Eog-
lish versions). [Placed in Library. See No.
1205/68.]
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Measage from R.S. 2810

“A paper or document to be laid on
the Table shall be duly authenticated
by the member presenting it."”

78 & ¢ ¥ o da §

“(2) All papers and documents laid
on the Table shall be considered
public.”

wia#dagng & a sg=l
#Y St gur afgqwg @ A arEwE-
WIEH TN a7 FT qiT WX W B
grewfas g § a1 9T T
g - g g AT fadem @)

12 46 brs-
MESSAGE FROM RAJYA SABHA

SECRETARY : 8ir, I have to report
the following message received from the
Secretary of Rajya Sabba :—

‘I am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on
Monday. the 29th April, 1968, adopted the
following motion in regard to the Com-
mittee on Public Accounts :—

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha do agree to mominate
seven members from the Rajya Sabha
to associate with the Committee on
Public Accounts of the Lok Sabha for
the term beginning on the Ist May,
1968 and ending on the 30th April,
1969 and do proceed to elect, in such
manner as the Chairman may direct,
seven members from among the Mem-
bers of the House to serve on the said
Committee.”

2., Iam further to inform the Lok
Sabha that at the sitting of the Rajya Sabha
held on Tuesday, the Tth May, 1968, the
following Members of the Rajya Sabha
were declared to be duly elected to the
said Committee :

1. Shri A. P. Chatterjee

2. Shri K. Damodaran

3. Shrl M. M. Dharia

4. Prof. Shantilal Kothari
# Sbri §, 5. Mariswamy



